
1 r-FMTOAl ADMT,NISTRATTyr TRTAHNAI
PRTNCTPA!. nRNCIi ., Wi-W DFi llT .

OA--119/97

MA-148/Q?

Jew Delhi thie the 9t-h day of April ., 1997.

■10 n' b 1 e Dr. doe e P . V'f r a h e s e. V i r. e - P. h a "i r man! .,1)
ion'ble Sh, S,P. Biew.ae, HeiiiberlAl

H

1  . S h = F 31. 1 r o a P r a a a o,
S/o 9h , Badi u P.an! 5
R/o 9-8/733 Sultanpuri .-
Delhi-41.

7 S h.. M a n g a 1 Sin g In
S/o Sh. Roop Narain.,
R/o P-2/332 .Sul t.anpuri ,
Del hi-41

3. Sh. Mohan Lai ,.
S/o Sh. Klinti 1 al ,
R/n P-1//OP Snl t.anpuri
Del hi-41-.

4. Sh. Ram Ann,ay,
S/o Sh-. Ban.ami Ram,
R/o S-4Qn. Manoolpuri,
De1hi-83,. '

5. Sh. Sh.annahfihari ,
S/o Sh. R.am D.ar-: ,
R/o S-474, Manoolpuri,

•  Del hi-83. '

S/o Sh. K'.aehi Ram,
R/o r-8/127, Sultanpuri,
Del hi-41.

7 , S h. B .a r k h i.J P r .a s a rl,
S/o Sh,. Pheku Ram,
R / 0 S - 5 n 1 , M a n g o 1 p u i* i ,
Del hi-83. ' - - • - Applican

(t. h r 0 u 9 h S h , h , S i" i v a a t ,a v a , .a d v o r. a t a H

National Papital Territory nf
throi.iyh the Seoretary,
5, Sham Nath Maru, Delhi .

Delh

m

ix

The Director
Ci

General ,
J. Civil Defence
Bhawan,

(t h

Nishl-rani Seva
R 3 i ,a G a r d a n .-
New Delhi .
The r.nmm.andent,
H0me GIr.ard B G.i i 1 Dat'ence,
N i s h 1 \ a m S a v .a B h .a w a n,
Raja Garden,
New Delhi .

" 0 u Q !'i S h . .1 n 9 S i n a In, a d V 0 c a t a)
ResDondent;



ORDERCORA! )

ripliverari by Hon'hlfi Di-.Jose P. Vprchapp, V.C.iM)

ThiP n, A. Hps come for fin»l Hispossl . The

learned cnunael for t.iie applicant.-? say:? that this is a

covered case and has made reference to our nrevious

order dated 1 ,6, IP PS oassed in the rase of KrHhan

<i,!mar S Ors. Vs. fnvt. of KT.T of Delhi R rirs.

fnA-188/9Si

sa 1 d 0rder rit.. 1.6-1995 and direc 1. L i i i~- r'espondents to

consider the case of the appi icants f¥3\- the same tertn.e

given in the said decision. Tt is further narlR

clear that if the order is reviewed, the respondents

will be bound to consider the applicants only in

accordance with the review order. The respondents are

di reeled to decided the case of the applicants within ?

period of two months fi'-nm todav.

/ V w /

With the aforesaid ohsorvations, the O.A.

is dis:posed of. No costs.

(S.P. Siswa:

Member (' A)

(D . .10 s e P . V s i" 0 h e s e i

Vice~n'n,ai rman(.11


